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=it ﬁ REPORT BY WAY OF AFFIDAVIT BY CHIEF SECRETARY,
& " 7|,  STATE OF UTTARAKHAND, ON BEHALF OF STATE OF
Sl 7 UTTARAKHAND IN COMPLIANCE OF ORDER DATED 9.3.2021

PASSED BY THIS HONBLE TRIBUNAL IN THE
ABOVEMENTIONED MATTER

I, Om Prakash S/o Late Shri Anil Prasad aged about 59 years,
presently posted as Chief Secretary, Govt. of Uttarakhand,
Dehradun, Uttarakhand , do hereby solemnly affirm on oath and

state as under:

1. That in my abovementioned official capacity, | am acquainted
with the facts and circumstances of the present matter, and | am
fully competent to file present Report by way of Affidavit on
behalf of State of Uttarakhand.

.
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2. That the abovementioned matter had been filed by the applicant
regarding the environment issue in Kotdwar, District Pauri
Garhwal, Uttarakhand. This Hon’ble Tribunal vide its order dated
9.3.2021 was pleased to pass the following orders,, which

provides as follows:-

5. From the above, it is seen that excuse of moving Central
Government appears to be to delay the compliance of statutory
Rules of 2016, laying down steps and timelines for action to .be
taken by the State. This course is against repeated observations
of the Hon’ble Supreme Court that clean environment being
basic right of citizens, plea of non availability of funds cannot be
an excuse. This position has been made clear in the orders of
this Tribunal in the presence of Chief Secretary of the State.
Thus, in view of repeated failures of the State, a case is made
out for taking coercive action against the Senior Officers,
including the Secretary, Urban Development, for violation of
statutory rules, which is a punishable criminal offence and also to
require payment of compensation for continuing damage to the
environment, with direction to recover from the erring officers.
However, by way of last opportunity, we direct the Chief
Secretary, Uttarakhand to take remedial action and file his own
affidavit within one month by e-mail at judicial-ngt@gov.in
preferably in the form of searchable PDF/ OCR Support PDF and

not in the form of Image PDF.
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List for further consideration on 13.04.2021.

A copy of this order be forwarded to the Chief Secretary,

Uttarakhand by e-mail for compliance.”

A copy of order dt.9.3.2021 is annexed hereto and marked as

Annexure-1.

3. That before stating the detailed progress report, various
important updates regarding the present matter are stated herein

below for kind perusal of this Hon’ble Tribunal as foliows:

l. That Forest land in Kanchanpuri Haldukhata having area
0.998 hectares for implementation of processing and
disposal plant has been in principle approved by the
Ministry of Environment & Forest, Government of India vide
letter No.88/UCP/09/160/2020/FC/2576 dt.31.3.2021. A
frue copy of said letter dt.31.3.2021 is annexed hereto and

marked as Annexure-2.

. That as per recommendations of 15" Finance Commission
 a sum of Rs.310.88 Lakhs are released to Nagar Nigam,
Kotdwar, District Pauri Garhwal, Uttarakhand vide GO No.

356, dt.18.3.2021, A true copy of same is annexed hereto

O




and marked as Annexure-3.

That the Chief Secretary, Govt. of Uttarakhand sent the
request letter vide DO Letter No.893/PS-CS/2021
dt.12.1.2021 to the Secretary, Ministry of Housing and
Urban Affairs, Government of India, for approval of DPRs
and financial assistance for Roorkee, Rishikesh and
Kotdwar. A true copy of the same is annexed hereto and

marked as Annexure-4.

And in response /reply to the request letter of the Chief
Secretary, Govt. of Uttarakhand, Mr. Durga Shankar
Mishra, Secretary, Ministry of Housing and Urban Affairs,
Govt. of India vide DO letter No.1/18/2015-SBM
dt.16.2.2021 issued by Secretary, Ministry of Housing
and Urban Affairs, Government of India has agreed to
the request of Chief Secrétary, Govt. of Uttarakhand and
stated that “The option and diversion of the requisite funds
from other sources has been agreed for the three SWM
Projects in the Ganga towns of Rishikesh, Roorkee and
Kotdwar. A true copy of the same is annexed hereto and

marked as Annexure-5.

That on 23.11.2020 fresh proposals of SWM were sent by
State Govt. to the Government of India for approval and
financial assistance of Rs.4.79 Crores as Central

Government Share. A true copy of the same is annexed
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VII.

hereto and marked as Annexure-6.

That on 29.10.2020, the State Govt. prepared a DPR for
various clusters for the purpose of Solid Waste
Management, and accordingly DPR of Rs.13.69 Crores
was prepared and already approved by the State Govt.
on 29.10.2020. A true copy of the same is annexed hereto

and marked as Annexure-7.

That there are total 40 wards in Kotdwar, in which door to
door collection of garbage is 100% in execution in all the

40 wards.

That the legacy waste on the site in question is again got
quantified scientifically, the total quantity is assessed at
20,533.57 Cu.m, and as on 26.3.2021 total 3,000 Cu.m. of
legacy waste has been removed and processed, and with
the present treating capacity, all efforts are being made by
the State to completely remove the legacy waste from the

site in question within 6 months time, in all proximity.

. That the subject-wise remedial action report is being furnished in

tabular form, as follows:

Sr. Subject Compliance/ Status as on
No. 01.04.2021.
1. Legacy Waste: Progress for Removal of'Leqacv

s




The for

consideration is the

issue

remedial action
against waste
disposal dump

yards illegally set up
on the bank of River
Khoh

Ratanpur,

at Village
Kashirampur,

Gadighat and ner
Sports Stadium,
Kotdwar in
Uttarakhand where
garbage was being
river

burnt- and

water was polluted:

Waste in Kotdwar:

That the legacy waste on the site in
question is quantified scientifically.
The total quantity is 20533.57 Cu.m,
and till 26.3.2021 total 3000 Cu.m. of
legacy waste has been removed and
processed, and with present treating
capacity all efforts are being made by
the State to completely remove the
legacy waste from the site in question

within 6 months time in proximity.

To stop Burning of

It is respectfully submitted that

Old Waste: a separate water pressure pipe line of
1 inch and two water tanks of 5000
litre each have been installed to avoid
burning of waste.

Status - of Solid | (i) It is respectfully submitted that

Waste Management there are total 40 wards in

Rules, 2016 Kotdwar wherein door to door

collection is being done in all 40

W
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(ii)

(iit)

wards.

It is further submitted that in all
40 wards source segregation
has been started. ,

It is respectfully submitted that
identification and procurement
Process and Disposal site in
Kanchan Puri Haldukhata forest
land, on an area of 0.399
Hectare, has been approved by
the Forest Department,
Government of India vide letter
No.88/UCP/09/160/2020/FC/25
76 dt.31.3.2021. |

Status of integrated
SWM DPR approval

and disbursement

of funds

(i)

(ii)

It is respectfully submitted that
DPR of Rs.13.69 Crore is
prepared and approved by the
State Government on
29.10.2020.

It is further submitted that
above DPR was sent by the
State Government to the
Government of India on
23.11.2020 for approval and
financial assistance of Rs.4.79

Crore as Central Share.

O
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(iil)

(iv)

(v)

It is further submitted that a
separate request DO Letter
No.893/PS-CS/2021 dated
12.1.2021 was sent to the
Secretary, Ministry of Housing
and Urban Development,
Government of India for
approval of DPRs and financial
assistance for ~ Roorkee,
Rishikesh and Kotdwar.

It is further submitted that
subsequently consent to
increase the allocation for
DPRs of Roorkee, Rishikesh
and Kotdwar was sent vide DO
letter No.1/18/2015-SBM
dt.16.2.2021  issued by
Secretary, Ministry of Housing
and Urban Affairs, Government
of India.

It is further submitted that as
per the recommendations of
15" Finance = Commission,
Rs.310.88 Lacs released to
Nagar Nigam, Kotdwar vide GO
No.961, dt.11.11.2020 and

o
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Rs.310.88 Lacs released to
Nagar Nigam, Kotdwar vide GO
No. 356, dt.18.3.2021, i.e.
total of 621.76 Lacs and 50% of
the above grant i.e. Rs.310.88
Lacs is earmarked for only
Solid Waste Management
purpose. Accordingly letter
No.06/748/SBM/SWM/NGT/201
9-20 dt.1.4.2021 has been
issued to Nagar Nigam,
Kotdwar for compliance.

(vi) Itis further submitted that forest
land has been in principal
approved on 31.3.2021,
therefore now as per the
statutory provision,
“Environmental Clearance”
process has been initiated and
thereafter the implementation of
“Processing and  Disposal
Plant” shall be initiated, at its

earliest.

5. That the present Report by way of Affidavit in compliance of

direction passed by this Hon’ble Tribunal is being filed on behalf

b
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of State of Uttarakhand for kind perusal of this Hon’ble Tribunal.

6. In view of the facts and circumstances as explained
hereinabove sincere efforts are taken by the State of
Uttarakhand in compliance of the directions passed by this
Hon’ble Tribunal, the same may kindly be ‘accepted by this
Hon’ble Tribunal and the deponent is sincerely getting the

directions complied with and hereby undertakes to 'comply' with

b
i

DEPONENT

every direction passed by this Hon'ble Tribunal.

VERIFICATION

I, the deponent above named do hereby verify and say that
the contents of my above report by way of affidavit are true and
correct to my knowledge based on record, no part of it is false and
nothing material has been concealed there from. The legal
submissions are further true as per legal advice rec.eived and

believed to be true and correct.

b
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Verified by me at De hvdi,, Uttarakhand on this_§ L day of

/

DEPONENT

Filed through:

NI

HUL VERMA]

Additional Advocate General for State of Uttarakhand
/IRespondent

137, Tower No.10, Supreme Enclave,

Mayur Vihar Phase-l,

Delhi-110091

Mobile No. 9717706032

Email- advrahulverma9999@amail.com

Owe
_

signed,Sworn, & Vemed L6 s/t) CAIG’ Lecre

by ShrirsmtL o
vzho is igzntified by Shr 0 D
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Item No. 04 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

(By Video Conferencing)
Original Application No. 144/2019
(With report dated 08.01.2021)
Arvind Baniyal Applicant |
Versus

State of Uttarakhand _ Respondent
Date of hearing: 09.03.2021

CORAM: HON’BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON
HON’BLE MR. JUSTICE SHEO KUMAR SINGH, JUDICIAL MEMBER
HON'’BLE DR. NAGIN NANDA, EXPERT MEMBER

Respondent: Mr. Rahul Verma, AAG, State of Uttarakhand
Mr. Mukesh Verma, Advocate for UEPPCB

ORDER

1. The issue for consideration is the remedial action against waste
disposal dump yards illegally set up on the bank of River Khoh at Village
Ratanpur, Kashirampur, Gadighat and near Sports Stadium, Kotdwar in

Uttarakhand where garbage was being burnt and river water was polluted.

2. The matter was considered on 18.03.2020 in the light of earlier
proceedings and direction of the Hon’ble Supreme Court requiring
compliance of statutory Rules for Solid Waste Management Rules, 2016.
The order of the Hon’ble Supreme Court was followed by orders of this
Tribunal, after the transfer of the matter to this Tribunal. It was concluded
in the last order:-

“13. Thus, monetary cost of every legacy dump site is expected to be
huge depending upcn the location, quantity of waste and area
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covered. Needless to say that there is huge cost for non-
compliance of other provisions relating to waste
management — Solid as well as Liquid. Loss to the
environment and public health is taking place not only on
account of delay in clearing legacy waste but also for not
complying with other provisions of the Rules resulting in huge
gap in generation and processing of waste. It may be necessary
to determine such cost for delay in clearing legacy waste at .
every dump site as well as for delay in complying with other

rules and failure to treat sewage and recover the same from the
persons responsible for action in the matter.

14.  In view of the above, let meaningful action be now taken
expeditiously. The quantum of waste lying on sites in
question be ascertained and the same may be disposed
of as per statutory rules. Burning of the garbage be
stopped. A report be filed before the next date by email at
Jjudicial-ngt@gouv.in, failing which this Tribunal will have no
other option except to direct coercive measures, including
imprisonment and stopping of salary of errant officers including
the Secretary, Urban Development, Uttarakhand.

15. A copy of this order be sent to the Secretary, Urban
Development, Uttarakhand by email for compliance.

List for further consideration on 22.05.2020.”
The matter was last considered on 28.07.2020 as follows:-

“3.  In view of the above, a report has been filed on 21.05.2020 on
behalf of the State of Uttarakhand stating that some interim measures
have been adopted and further action is in progress.

4. We do not find the progress to be adequate in terms of
the timelines laid down under the statutory Rules. The
damage to the environment is continuing, which is a criminal
offence. The liability of the State to take steps is no way
different from law and order in view of potential of threat to
human life and public health.

5. While we grant adjournment, it is made clear that if
there is no further progress, the State may be liable to pay
damages for the inaction, apart from liability to prosecution
of the officers responsible for failure. Let status of further
progress in the matter be brought on record before the next date by e-
mail at judicial-ngtiigov.in preferably in the form of searchable PDF/
OCR Support PDF and not in the form of Image PDF.”

In pursuance of the above, further report has been filed on

08.01.2021 mentioning the compliance status as follows:
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“As per Order Dt 28-7-2020 of Hon'ble NGT w.r.t. to Compliance

Report of Legacy Waste and Solid Waste Management in

Kotdwar, Uttarakhand

Sr. Subject Compliance/ Status Report,
No. Nagar Nigam, Kotdwar(Pauri)
1. Legacy Waste: Progress for Removal of Legacy
The issue for | Waste in Kotdwar:
consideration is the
remedial action | 1- As immediate measure, Bio
against waste Remediation machine has been
disposal dump yards installed at the Legacy Waste
illegally set up on the site for segregation and
bank of River Khoh at disposal. Till date about 200
Village Ratanpur, Metric Ton of legacy waste has
Kashirampur, been disposed.
Gadighat and near |2- The capacity of above machine
Sports Stadium, is about 30 Metric Ton per day.
Kotdwar in [ 3-To expedite the process of
Uttarakhand where disposal of legacy waste,
garbage was being another machine with
burnt and river water additional capacity of
was polluted. Trommel of 60 Metric Ton per
day has ©been installed.
Therefore at present the
installed capacity is about 90
Metric Ton per day.
4- As per the report of Nagar
Nigam, Kotdwar (Letter No.
1932/ Sva.Anu./ NGT/2020-
21, Dt 7-1-2021) Annexure-1
, to complete the work in less
time and for increasing the
rate of disposal of legacy
waste, a separate proposal has
been prepared and it has been
submitted to State Pollution
Control Board for the financial
assistance of Rs. 50.00 Lacs.
To Stop Burning of Old Waste:
1- A separate water pressure pipe
line of 1 inch and two water
tanks of 5000 Its each has been
installed to void burning of
waste.
2. Status/ compliance of
Solid Waste | 1- In Kotdwar out of 40 wards,
Management Rules door to door collection is being
2016 done in all 40 wards.
2-In 31 wards source segregation
has been started.
3- For scientific disposal of Solid

Waste at decentralized level,
making 4-5 wards in a group,
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land has been identified at
Gram Gandariyakhal 0.097
Hect, Gram Ramdayalpur
0.239 Hect, Gram
Uttarighandi Chor 0.227 Hect
and 0.644 Hect and land has
been transferred to Nagar Nigam,
Kotdwar by District Magistrate,
Pauri,

8- For Integrated Solid Waste
Management another land of area
02 Hect. has been identified in
Mauza Jaydevpur, Khata No. 34,
Category — 5(3)-Da/ Anya
Agricultural Barren Land.
Proposal is in process of approval
at SIDCUL (State Industrial
Development Corporation Ltd,
Uttarakhand) and Government
Level.

Status of Integrated SWM DPR:

1- DPR of Rs. 13.69 Cr prepared
and approved by State
Government on 29-10-2020
Annexure-2.

2- The above DPR was sent to

Govt of India on 23-11-2020

Annexure-3 for approval and

financial assistance of Rs.

4.79 Cr as Central Share.

3- Govt of India vide Letter Dt 2-

12-2020, Annexure-4, has

informed that it would not be

possible to release funds as
per the allocation of funds for

SWM projects under Swachh

Bharat Mission.

4~ As per orders of Hon'ble NGT Dt

28-7-2020, detailed directions

were issued to all the ULBs by

Urban Development Directorate

Vide Letter No. 1578, Dt 19-8-

2020 Annexure-S and separate

direction were issued to Nagar

Nigam, Kotdwar and Nagar

Palika Parishad, Digadda Vide

Letter Dt 27-11-2020

Annexure-6, Dt 2-11-2020

Annexure-7.
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5. From the above, it is seen that excuse of moving Central Government
appears to be to delay the compliance of statutory Rules of 2016, laying
down steps and timelines for action to be taken by the State. This course
is against repeated observations of the Hon'’ble Supreme Court that clean
environment being basic right of citizens, plea of non availability of funds
cannot be an excuse. This position has been made clear in the orders of -
this Tribunal in the presence of Chief Secretary of the State. Thus, in view
of repeated failures of the State, a case is made out for taking coercive
action against the Senior Officers, including the Secretary, Urban
Development, for violation of statutory rules, which is a punishable
criminal offence and also to require payment of compensation for
continuing damage to the environment, with direction to recover from the
erring officers. However, by way of last opportunity, we direct the Chief

Secretary, Uttarakhand to take remedial action and file his own affidavit

within one month by e-mail at judicial-ngtdgov.in preferably in the form

of searchable PDF/ OCR Support PDF and not in the form of Image PDF.

List for further consideration on 13.04.2021.

A copy of this order be forwarded to the Chief Secretary,

Uttarakhand by e-mail for compliance.

Adarsh Kumar Goel, CP

S.K. Singh, JM

Dr. Nagin Nanda, EM

March 09, 2021
Original Application No. 144/2019
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Govt. of Uttarakhand

AT Gy =% 9 e

Netaji Subhash Chandra Bose Bhawan

gfaarerg

Secretariat

qo e | 4, g AR, 3R

Chief Secretary 4, Subhash Marg, Dehradun
Phone (Off.) 0135-2712100
0135-2712200

(Fax) 0135-2712500

E-mail : cs-uttarakhand@nic.in
chiefsecyuk@gmail.com

D.0. No.: 893 /PS- CS/2021

Dated: /2 January, 2021

29 Pawspmasy

SRR
.Prakash

RE"-*UX;‘Q 3*’4' )

In Uttarakhand, Swachh Bharat Mission-Urhan has achieved many milestones
under your valuable guidance and encouraging leadership. As per the mission guidelines all
our ULBs are putting their best efforts to achieve 100% targets in all the components. In
SWM 100 % Door to Door waste wollection of MSW has been achieved and source
segregation has also been initiated in 78% of the wards. 80% IHHLs have been completed
against the given target and 100% construction has been carried out in Community/Public

Toilet segment.
In the SWM component, out of total 91 ULBs, 62 DPRs covering 88 ULBs have

already been prepared and approved by the State High Power Committee. These 62 SWM
DPRs cost Rs. 332.57 Crores, against which ihe total admissible VGF (35%) under the SBM
scheme amounts to Rs. 89.14 Crores. Since, the total outlay of only Rs. 57.57 Crores has
been fixed by MoHUA for Uttarakhand, the state is not.able to get sanctions for the SWM
projects for the three important clusters of Rishikesh; Roorkee and Kotdwar. Till date
against the total allocation of Rs. 57.57 Crores, Rs. §6.51 Crores has been allocated by Gol,
with-remaining balance of Rs, 1.06 Crores.

These three towns, Rishikesh, Roorkee and Kotdwar, are either Ganga towns or are
situated next to major rivers in Uttarakhand, which makes it very important to have a good
solid waste management system in these areas. Hon’ble NGT has also raised concerns about
it from time to time. ‘

As Rs. 32.63 Crores is necessary to address the concerns about these three important
clusters and Rs. 1.06 Crore is still in balance for allocation, it is humbly requested to increase
the mission outlay for SWM Projects of Uttarakhand from Ks. 57.57 Crores to Rs. 89.14

Crores this year.

Encl: As above. . . !l |
Wik ; Md’ " Yours Si l
f ours Sincerely
\ Dealiats
-/}{'ﬁf\
(Om Prakash)

Shri Durga Shankar Mishra,

Secretary,
Ministry of Housing & Urban Affairs,

Government of India, New Delhi.

EESs. .
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Gnarm sm KIERU zmi HATAT
frmtoy 'H?H 78 faech-110014
Government of india
Ministry of Housing and Urban Affairs
Nirman Bhawan, New Delhi-110011

( sy

4+~ Shanker Mishra
fetary

D.0. No.1/18/2015-SBM
February 16, 2021

Dear (/\/L i\ /dful/(((

| write in response to your D.O. letter No. 893/PS-CS/2021 dated

12.01.2021 regarding increase in the Mission Allocation for SWM Projects of
Uttarakhand.

2. The request of Govt. of Uttarakhand for increase in the outlay for SWM
Projects has heen examined in the Ministry. Though, sufficient funds are not
available in the existing aliccation of Wi component for Uttarakhand, the
option of diversion of the requisite fumids from other sources has been agreed to
for the three SWM Projects in the
Kotdwar.

Garpa Towns of Rishikesh, Roorkee and

P
[y A
N
X

Yours Sificerely,

(Durga Shanker Mishra)

Shri Om Prakash,
Chief Secretary,

Govt. of Uttarakhand, l/“Tm\AL C;:@k( y

Netaji Subhash Chandra Bose Bhawan, Secretariat,
4, Subhash Marg, Dehradun, Uttarakhand.

Office Address: Room No. 122 'C’ Wing. Nitman Bhawan. New:Delhi- 110()1'1
Tal.: 011-23062377. 23081179; Fax: 011-230614560; Email: sec yurban@nic.in

Websile: www.mohua.gov.in



Email/Speed Post/By Hand

e e fAewey, ST |

31/62, VSRR TS, SEUGT—248001

i E mail —sbmurbaninfo@gmail.com §IHIY — 0135—2742885, Hdd, 0135.—2742885

W—’#‘Q_f 167 / SBM-UC/SUDA/2016-17

eI}

Ry — W WRa fed (@) @ T o Julie YEEN =g

TR,

YR WBR, 75 foeall |

devge: R — AD AL Be

22 Rl @ 09 TN

Yl (Fresh Proposals of SWM WtC Plants) &g ®wi¥l SFRIRT (first
Installment) SUET B A5 |

U SR fyad Weg Ra e (@ed) 3 I @ 9k 9 don e
29 ECER, 2020 D PRUGE WG 1384/IV(3)/2020-68(W0)14, faTid 09 TAWR, 2020 I
el B BT B P (G wor) | e worver W 02 W 22 Frerl o auftne
EERCR] %@ 09 SI0UI03MRO (Waste to Compost) U Technical Appraisal SIRIT g wH wfAfd
SR ORI RIS 3AIGe Y& foar 11 81 09 SI0d0sIR0 &l fdeRvr e dlferere

TR § i~
(0 o )
% | RaeFT F1Im | e Waste DPRY® | SBM, Gol 4" skc/
g Generation gl Lo uLs q éu
(MTPD) I erifdr
1| =R Forex
%ﬁ?ﬁﬁ;l, w% m”‘ 235564 99.58 3324.19 1163.47 2160.72
WP, RETR)
2 PICGR 135600 47.00 1369.95 479.48 890.47
3 Tl 7931 2.90 161.90 56.67 105.23
4 CIURER 28910 8.93 300.72 105.25 195.47
5 | PRI Iy
(@refigR, SR, 233668 84.77 1429.89 500.46 929.43
BEISIERY)
6 EECA) 3521 1.33 143.37 50.18 93.19
7 AT 7641 2.80 141.48 4952 91.96
8 | fug, qawiel | 18300 8.93 395.46 138.41 257.05
9 TED| FARCY
(s, wavsl,
AR, AUGRT, | 304418 225.36 4627.41 1619.59 3007.82
AT, YNH
BRI, oIawR)
B I 975553 48160 | 1189437 |  4163.03 7731.34

B = LR




e R 2 6 SR TIGIER @0 YR fed (@8%) @ S JuRre JewE
=™ 3 399 09 T4 YAl (Fresh Proposals of SWM WtC Plants) 2] B¢l 0 4163.03 o
(ER sFa s Rk o @ &R A1E) P F BY (first Installment) 5T B

FIAT T BT HE N |
G Th— SRR
TSI
Plaiass
(famre AR g7 )
e / foee Mee®, SBM
Gl 9 feie—dad |

yRifif— ufta, Ted e fodm, SaRve I @1 AR’ el 4 |

iy
,{(/ fAeer® /fiem Mee®, SBM

A2

(-f ol




w75 Rd e (Ied)” b Bharaue v wrdl SEET e qed R, SwRers A @
mmﬁn%ﬂmmmﬁuwﬁﬁraﬁﬁwﬁ?ﬁﬁzgmzozomzwaﬁm

m =

97T So@ W FwferRad sifteRar grr ufowm fdar @ -
1. & oty guieh, wia, e Ao 9, ScRvmavs o |

2. S el 9df, IR wfer, 97 UF gAteRYT [aWIT, SRS AR |
3.y o= ARy, R Wi, o fawTT, SREvS 9 |

4. Y SoaRo e, R FLEd, @ord URIIGHHAT |
5
6

.Y <M ey, s s, R fAer (e, Sarevs |
o) (Y vew e, o M fReR, W 4R feE (TRN), IEY e e,
SIS |

L\
: ‘20
2, o
T
5

\6( .
Se =mwmﬁwﬁa,mﬁﬁ$mﬁw,mwmﬂ@ﬂ%a@ﬂmmw
ﬂﬁ%$mwﬁzﬁrmﬁwﬁmwawmﬁ@ﬁwaﬁaﬁwﬂ

woveT T 01— fAd do@ fAle 28.07.2020 & FRIGW @l Rk |
— Ay @ eEa w0 P o Sulne yee wg W@ wWiad 68 HeT# @ WA 53
@oﬁowowwmﬁﬁmmﬁﬁ%aww&waﬁaﬁi‘aaﬁmgﬁ%
2— Wﬁﬁaﬁwmwmaﬁwﬁaﬁﬁmmnwmmww%
e TN ) GG FieR ud Bied uRvet @ g 1190 a1ST @ wamie 1190 aret F SR-goR
FS1 VAR b1 b URE fRaT S 9@ § o 926 arst # W Wl @1 FRd oA oA @
ﬁmwélmﬁﬁﬁwwﬁﬁaﬁ(lsm MTPD) & STUET 926 MTPD g T UHEhRYl 4l
Rt g1 fobar ot <aT &1

R g v W AR e wdl @ aur ERE R wan 5 SR-g-er g
UAeRor Ud A Y ¥ 9 WR R Y% TR W §aM $1 roied fhar S|

@R Frews, el fem fiwrey, sevug)

Wmoz—aﬁmﬁiﬁmﬂfﬁaﬂﬁﬂﬁﬁﬁ DPR W 3AIGH |

1— Ry @ daTd weRT T 6 o Ul yeRE o (AR 22 TR et @l 09
$109031R0 @ Technical Appraisal Committee @WWWW%H&TWWW
T g wffed B gU Sododo @ fRwed & adiel R gR1 SiaT &Y HRd
TR ERT YO @ ARG Mee-ved & Rer-fueeR o 9o @y qiid e oy
TR foan T ® | Al gRT Sed 22 Frerl @ 09 Slod0sNO. - W fovamyde ==l @ Tl e




@

affd gRT S 22 TR FiFET B 09 odloamo R fxaRys w6t F B SR e yER

SATET UeTA fmm T ® -
(EFRIRT w0 o H)
| . IR BT A GRIET | Waste | DPRYEI | SBM, Gol §RT | 4" SFC/ ULB
o Generation T gy q T gl
(MTPD) -
1 2 3 4 5 6 7
1| e Forer (DY,
grgaretl, g, 235564 99.58 3324.19 116347 2160.72
WS i, TRaeR)
2 | BIegR 135600 47.00 1369.95 47948 890,47
3 | QI 7931 2.90 161.90 56,67 105.23
4 | 9T 28910 8.93 300.72 105.25 19547
° I FX (TR 233668 84.77 1429.89 50046 929.43
ST, AESTSIav) ' ' ' '
6 | Ureidlc 3521 133 14337 50.18 93.19
7 | 9T 7641 2.80 141.48 4952 91.96
8 | fadorgR, oo 18300 8.93 395.46 138.41 257.05
9 | wed! dere (TS,
i@m?g‘\’m a;%‘:r? 304418 225,36 462741 1619.59 3007.82
ARR)
Bl ANT 975553 48160 | 11894.37 4163.03 7731.34

(@rdarel —Fere, wed Rem Frewmy)
WMUa—ﬁaﬁ~wwaﬁﬁﬁmﬁmWﬁﬁmﬁ@ﬁoﬁomowaﬂml

Wﬁwmw%%ﬁ—wwﬁaﬁwﬁmuwﬁﬁﬁoﬁowo
AR 1 T €, o faawr fEmaR & -
° W NG PRl @ uw wha eRlY @ S Reis o7 w2010 B o @
SRIEUS W67 & T3 A@-939 /1v(3) /201968 (A0} 2014, i 13 S, 2019 B EN
featl—am Forer @1 S auRie g & B0 669.71 A @ SlodloaRo Wigd f6d o
ﬁaﬁwﬁﬁﬁﬁmwlmmmﬁ%vﬁ%aﬁmmwﬁ
2019 & UONSl WE- 2 % REN wWl dawex @ g Pl IARREUS UM B

-



@)

75 G@I—1168 /1v(3) /2019—68 (@I0) 14, =i 10 T, 2019 B G FAFITAR wafer fan

T E -
(eIl wo @@ )
#0 | GRaNFT | SG@ | Waste Generation | DPR¥d | SBM, Gol &RI|SFC ® <
w0 | T (MTPD} g g | eI
4 | foed—amr | 34471 09 582.94 204.03 378,91
Ty

. SEREUS I WR R T @ Rw Wi EFc) g Red-wrr Fawer @l 9 smine
Ty IR ¥ WSd WRIE A g ST %0 58294 oG H W WO 970 ARG D
N TR W0 57324 @ B SoNodRo Wpfy ¥Y WA B TN ¥ SH B A A
SRS A @ R GEIT-1168, Al 10 G, 2019 ERT fCEA—aHT FAvC Bl S

amfine yawer w0 57324 W @1 Sofi0aRo Wiad @ Tl B

o I @ gficTa Al gRT WRIG foaRITRT REd-awT FoRex B BN MR T @l
0 57324 G @ e Sofoeo R WeRt wer @ T qur FRRRe e m id
Wqﬁaﬁmégm@ﬁ@rmﬁom.mwzﬁmﬁmﬁﬁﬁuﬁm
ot /Prfa aed @wa S afRed dei @ o wHRIE b W BT S AR
RN ¥ o SR |

(@RiaTE — Fowe, Tl e Faurem)

o g "Ry gRT FRRE R man 5 Ao woshodo g1 FeiRd AR o
aq@ﬁawwﬂﬁaﬁmw,2ozoaa6wﬁﬁwm‘f§mwzﬁ?ﬁﬁmleaﬁa%wﬁ

SuRed T sfERal B gwaTe wftd Y §Y 499 W Gg |

Minutes. 2020

)~
L




)

SEETE I
el far T3
we-|35 Y 1v(3) / 202068 (10) 14

SEIGT: O TaRR, 2020 |

gﬁ%ﬁ:—ﬁwﬁ%ﬁﬁ@ﬁ@wm?ﬂmi—

1. Wﬂ@ﬁﬁa/wﬂ%ﬂ/ﬁﬁaﬁﬁﬁwmﬂ@w&rmwwwu
2 WW/WWW%,WWW,WWW,WWJ
3 ﬁvﬂﬂﬁa—mmﬁwﬁ,ﬁmwaﬁ%%ﬁﬁﬂ@waﬂ
waﬁéw,wsﬁﬁmﬁém,mw,éﬁwﬁi

5. ﬁﬂw,mtrﬁaﬁmmwm,éﬁv@r

6. WW,WWW@WW@@,WI

7. TS BIEd |

33T 4,
(lylivg
(aiferer wiref)
Y Sl |

=

Minutes. 2020



